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AN
ACT

fi[ther to amend the Assam Motor Vehicle Taxatioo Aot, t936.

Wheroas it is expedient to amend firrher the Assam Motor Vehicle

Taxation Act, 1936, hereinafter referr€d to as the principal Act in the manner

bereinafter appearing;

h is hervty eoacted in &e Swenty-fourth Year of the Republio of
Indi4 as follows:-

(l) This Act may be cslled the Assam Motor Vehicle Taxation
(Amendment) Ac! 2023.

Assam Act
No.D( of
1935Preamble

Short title,
extent and
commencement

Amendmentof 2.
S:ection - 4E

(2) It shall have the like extent as the Pritrcipel Act

(3)Save as othen\dse prcvide4 it shall deerned to have come into force on
l0'n July 2023.

"Motor
Vehicle Tax

on all
typos of
sleeper

In the principal AcL for section 4E" the following shall be substitute4
namely:-

4E. Motor Vehicle Tax on all types of Sleeper Bus: -

There shall be charge4 levid urd paid to the Governrnent the lax palablc
under setion 4 ofthe Aog at the ratc as doscdbed in Schedule-Il for all
types of slecper bus at th€ time of first registrstioD in Assam'l

3. hr the principal Act, for sections 5A the following shall be sukitute4
namely:

Amendment of
Section 5A

Am€idment of
Schedule I

*5A. Fine for delayed payment: Every ovner of a motor velricte who ftils
to pay the ux payable under this Act in timg shall be liable to pay a fine@
Rupccs 20 (Twenty) only p€r day for every day ofsuch delaycd payment.-

4. In tlrc principal Act, in the Schedule,l,

(i) in ARTICLE NO. (AI for Sl. No-l to 7, lhe following shall be

subsitr:red, uamely :-

"ARTICLE NO. (A) - One Time Tax (OTt) on NorrTransport
(Persoralized) Four-Wheeler Vchicles-

I
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sl.
No.

Cost pice of the 4-Wheclq
Veticle and original price
thertof, excluding GST

IR.ob of OTT fon new vehicles to
ba rcgistoed for fust tinre
(Mode of Payment-To be paid in
frrll at rhe timc of first
regisbur'oD

I Original cost price upoRe J
Lakhs 4.57e of rhc Original Cost

,)
Original cost price above Rs. 3
lakhs and up to Rs I0 lakh 7% ofthe Original Cost

Original Cost pricc above Rs_
l0 lakhs and up to
R& 20.00

l0olo of the Originel Co*

(ii)
T.TICIE N..J(B), sl. NcE t,2J.{ &s,r.he fouowiag $all be
substibrhd, namely :-

In the principal Act, in Schedule-ll,_

(i) in ARTICLE No.ll, the following shall bc substitee4 rumsly ;
*Artiols No. II Tractors (Iransport^lor-Trensport)

J

Amendment of
Schedule II

5

Origina I Cost price above Rs.
20.00 Lalns l4o/o

Taxation StructtEe

and Non-Transportof TraasportIn case

izr,d Two-Wheeler
of Registration

st.
No. Ex-showroom price of

the Two.whoeler vehiole
Perc,enhge of onetime tax on First

istatiotr
I U to Rs I lakh 6Yo

2 Rs I lakh up to RsAbove
3 lakhs E%

3
Above F.s 3 laldrs 9/o

Sl.No Descripioa of Vehicle Pate ofTs
I Not 2ltT

One fime Ta (OTf @
2% of fro cost of whicle
exclndiug GST.

2 Exc€€ding
5I\,fT

2 MT but not exceeding

Excecding 5 }vff
9MT

but not exc€€ding3

4 Exceedin gMr

4l
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The rate of tax for the Traotof purchxed and registered ptior to the
commencercnt of the Act shall be in the following rates, nameJy i

(iD for the ARTICLE No.IU, the followi g shall be substitute4 namely :-

'l{.rticleNo. II Trailon (fransportA.lon-Transport}

The rato of tax for the Trailor purchased and regisercd prior lo &e
comrrcnc€meot of th€ Act shall be in the following rare :-

Ught u-ailer carrying caPacitY
less than 2 MT

Rs.1000.00 Rl.250.00

(iii) for dre ARTICLE No.IV, tbc following $alt be substitured, namely :

.ARTTCLE NO, TV.MECHAMCAL CRANE MOUNIED ON
MOTORVEMCLE

Sl.No. Description of Vehicle Rate of Tax
Annual Tax Quarterly Tax

I Not exceeding 3 MT Rs.5500.00 Rs.t4lE.00
Exceeding 3 NfT but not
exceeding 5MT Rs,8800.00 Rs2300.00

Exceeding 5 MT but not
exceeding 9MT Rs.13200.00 Rs.3450.00

4 Exceediag 9MT Rs,15400.00 Rs.4370.00

I

5

sl.
No.

Description of vehicles AmuelTax Qurterly Tax

1 Not exeedi ng2MT R& 1000,00 Rsr50.@) Excecding 2 MT but not
excqding 5 MT

Rs.20ffi.00 Rs.500.00

3 Exceeding 5 MT but not
o<ceeding 9MT

Rs.40m.00 Rs.l00000

4 Excccding 9MT Rs.6000.00 Rs.1500.00

Sl.No. Description of Vehiolo Rate ofTu<

I
Light trailer carrying capaciry less than
2MT OneTimo Tur @2%

of thc cost ofvchiole
excluding GST.

) Medirrn trailer carrying cspacity ahve
2 MT upto 5 lvfT

7
Heary trqiler carrying capacity above

5 MT but not Exceoding 9MT
4 Exceding 9MT

Quarterly
Tax

Annual TaxDescription ofvehiclest.
No

z Medium trailer *r.yrrC
capacity ebove 2 MI upto 5
MT

ns20@.00 Rs.500.00

3 Heavy t-ailer carrying
capacity abovc 5 Mf but not
Exceediqg 9l!f[

Ps.4000.0{ ts.1000.00

4 Exceeding 9MT Rs;6000,00 Rs.l5@.00
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(iv)

(v)

in_ the ARTICLE No.V, for Sl.no 3 ro Sthe foUowing slall be
substituted and tbereafter a new Sl No.6 drall be insetdnarlrcIy r
'ARTICLE NO. V:-Vehicle used for Carriage of Goods (General
unrcstricted Goods, water tanker etc.)

Sl.Nn

Rs 17820.00 + Rs
620.00 for every

additional I MT above
15 MT

foTARTICLE No. VIII the following shall be subsritute4 namely :-

*ARTICLE NO. VIII: Any other vehicle

For Vehicles alread 2o/o omnl

Description
of Vehiole
(General

Goods Truck)

Rate ofTax

Annual Tax Quarterly Tax

Exceeding 3

MT to 9 M't

Exceeding
9MT

Rs.5060.00 +Rs.1045.00
for every additional I

MT above 3 MT

Rs I I880.00 +Rs.385
for every additional I

MT abovc 9 MT

Rs.1323.00
+P.s270.00 for

every additional I
MT above 3 MT

2
Rs 3105.00 +Rs.98

for wery
additiontl I MT

above 9 MT

J
Authorized to
carry 12 MT
to 15 MT

Rs 14850.00 +Rs.s17.00
for every additional I

MT sbove 12 MT

Rs 4341.00
+Rs.132.fi) for

every additional I
MT above 12 MT

4
Authorized to
carry l5 MT
and above

Rs 5643.00 + Rs
171.00 for every
additional I MT

above 15 MI

Sl.No Rate ofTax
Tax in case of any othcr vehicle (Non-Transport & Trr sport)
not covered under any category as mentioned above as-
Dumper / Tipper. Excavator, Hydraulic crane, Camp€r V8rL
Cash Vao, Mobile Canteeq Mobile Workshop, Mobile CHnic,
Fork-lift, Tow-truch Mobile Rig, Mobile Cerrenting Unit &
any other truck mounted machineries etc,-

Mode of payment of tax excluding GST For newly regisrer,ed
vehicles
For firsr 5 years | @ 8% ofthe original cost of vehioleI

2 After 5 years @ 2% of the original cost of vehicle
annually

3
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(vi) in ARTICLE No.VItr, in I,IOTE,

(a) for poitrr No3 thc following shall be substiqrted narcly i
* 3. in case of Truryort Vehiclo rdcr catcgory of Tax*ion Sch€dub.

II Anicle -UlU{rul\l N Nt fit Vtr! if 0re registercd owner f&lls b
pay the AnnuaVQuarterly tax on due date or wilhin tte grace

rynod as provided under th€ AMV Taxation Asr, l93f; fte
Registcrcd owner shall be levied with a fire Ps. l0i- per day for
defauhing period (including the grace period).

(b) after Point No. 7, 0re following point No.g shall be insettc4
namely :-

'8.All Trdnspon Vefticlq both Goods and passenger at the tigle of
Fim registation in the gate slrall pay tsx at loast fu a perird of
l(One) year (Amual Tax) except the vehicles mootiooed u Article
No. ll, IIl and VIII of the Schedulo II. Thereafter M.V ral( of 6e
vehicle can be paid quarterly or annually.,'

Ropealand 5.
saving

(t) The Assam Motor Vehiclc Taxation
(tunendment) fuinance 2V23 ts
hereby repealed.

Ordhance
No.VI of

2023

(2) Notwihstanding suclt repeal.
anything done or any action takeo
under the Assam Motor Vehicle
Taxation (Am€mdnent) Odinancg
2023 shall be deemed to have been
done or taken under lhis Act as ifthis
Act had commenced on lOs of July,
2023.

GEETAI\JALI DAS SAIKIA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.
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